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SHRI ARJUN ARORA : I am asking
a question, but half a dozen Members
get up every time. My question is whether
under the scheme it was open for Mrs.
Aruna Asaf Ali, an Indian citizen, to
receive a gift from an Indian abroad be-
cause she claimed that she received money
ftom an Indiar national abroad.

(Interruption)

MR. DEPUTY CHAIRMAN : Second
question ?

SHRI ARJUN ARORA Another
brief  question is whether any other
Indian national who received foreign
remittance under this scheme disclosed
the name to the Government or to the
public; if not, why should Mrs. Aruna
Asaf Ali alone be singled out for this
disclosure in spite of the fact that in her
generosity ...

v

(Interruption)

SHRI SHEEL BHADRA YAJEE
He is a reactionaryY, ,

SHRI LOKANATH MISRA
are a Russian agent . . .

: You

SHR! BHUPESH GUPTA : Mr. Piloo
Mody is whose agent ?

SHRI ARJUN ARORA : I want to
know whether any other Indian national
except Mrs. Aruna Asaf Ali was generous
enough and frank enough to offer to any
agency of the Government the name of the
person who sent the remittance.

[ITEEN

Thirdly, .

MR. DEPUTY CHAIRMAN : No
third question.

SHRI BHUPESH GUPTA When

again and again I wanted to place it,
you do not even allow me.

SHRI R. K. KHADILKAR : While
replying to the Leader of the Opposition
I made the position very clear. He has
repeated the question in a different form.
Under the scheme when a remittance
was received, the receiving party was
under no obligation to disclose the name.
This is number one. Regarding the second
question whether others have also dis-
closed these things, I do not know, but the
income-tax  authorities must be having
that information. I have no information.
If the House wants it, I shall give.
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SHRI ARJUN ARORA :
your protection . . . .
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Sir, I seek

THE ASSAM REORGANISATION
(MEGHALAYA) BILL, 1969

MR. DEPUTY CHAIRMAN
Shukla.

Mr.

SHRI C. D. PANDE (Uttar Pradesh):
Sir, on a point of order. The jtem that the
hon. Minister is to move cannot be taken
now at such short notice.

MR. DEPUTY CHAIRMAN Let
him first say what he wants to say. After-
wards you can raise a point of order.

THE MINISTER OF STATLE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) Mr.
Deputy Chairmar, I seek your indulgence
and the indulgence of the House to move
this motion for consideration. Although
this item is not on the Order Paper, with
your indulgence and the support of the
House I would like to move the motion:

“That the Bill to provide for the for-
mation within the State of Assam of an
autonomous State to be known as
Meghalaya and for matters connected
therewith, as passed by the Lok Sabha,
be taken into consideration.”

SHRI S, N. MISHRA (Bihar) : Mr.
Deputy Chairman, may I say that probably
all of us are very much interested in the
expeditious passing of this measure. Let
there be absolutely no doubt about it,
but at the same time this must be made clear
beyound any shadow of doubt that we
cannot put up with the cavalier fashion
in which this House is sought to be treated.
We canrot be at the beck and call of the
Government and we cannot just to enable
the Government to go to Bombay, get
this legislation for Meghalaya passed
in an irregular way. If we had to do it
properly, we would have sat for a day
more beyond the 24th.

Another point. This cannot be taken
up like this. We are governed by certain
rules of procedure. The rules of procedure
do not permit this motion to be made
in this way and so I must say that some
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one must educate the Government on the
way in which such things are to be placed
before the House. The fiist step in this
connection should be that the relevant
rules should be suspended. Now that has
not been done, that 1s not being done.
Can this thing be smuggled in like this?
The 1ules have to be waived. Secondly
it muyst be made clear again that if the
rules have to be suspended it should be
with the approval of the House and not
with the consent of the Chair. I am
not going to have the element of the
coasent of the Chair in future. I would
certainly have the rules suspended but
the element of the consent of the Chait

I am not going to consider in future.
It has to be ...

SHRI BHUPESH GUPTA
Bengal) : He has made a very important
point. The rule has to be suspended,
let us suspend it. But I must say we
also approcched, some of us approached
the Government to pass a Bill on the
same day. Therefore, I think you should
not insist. First of all, it should not
be normally a precedent. Secondly--.

(West

SHRI S. N. MISHRA : Please wait. :

The point is this that if today you get
the rules suspended with the consent
of the House, with the approval of the
House, then in future also we will follow
it. This should be done, because it would
appear that if the Government comes
forward with this, therefore, they get
the approval of the Chair. If S. N. Mishra
moves for the suspension of the rules,
there cannot be any discrimination bet-
ween the Government and S. N. Mishra,
That is the point which I would like
to make for your consideration.

(Shri G. D. Pande stood up)

MR. DEPUTY CHAIRMAN : Mr.
you have already made vyour

sy TEATTRS (ITT NRW) AT,
IR T A fF W oA W
w #1 w@f@ §W@ I @ T AT
T IEH @S Jg fFan
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(Shri C. D. Pande stood up)

MR. DEPUTY CHAIRMAN : Mr
Pande, what do you whant to say now?

SHRI C. D. PANDE : Sir, an mmpoi-
tant pownt has nof been covered by him.

SHRI MULKA GOVINDA REDDY
{Mysore) : We are ali for passing tlas
Bill. Let there be no doubt about 1it.
What we ar> ohjecting to s the way
in warch the Government is behaving
in this matter Theie are many mpor-
tant Bills and this is one such important
Bill.  Many Members ae mn‘erested m
debating over this Bill. Thev cou'd
have brought 1t before thus House before
thry took it to the Lok Sabha. After
we had passed 1t, thev could have taken
it there...(Inferruptions). There were im-
portant discuscrons there. By that time
we could have discussed and debated 1.
Firstly, there are two points nvolved.
One 1s cuspending the rules permitting
the moving of this Bill. We have no
objection to suspending the rules. But
we have really to debate over this Bill and
as Mi. Rajnaraim said, there s the name
of the new sub-State that they are gomg
to create and other things, because 1t
will have serious repercussions over the
entue couitty So rushmg through this
Bill 15 not very farr. But we all agree
that this should be passed. We would
like to suspend the rules. We lend our
support for passing this Bill,

SHRI BHUPESH GUPTA : Every-
body has said about it. I think 1t 1s a
genwae desire that we have expressed
Mr. Mishra has done it. I would have
also been agamst taking it up to day.
But tlus Bidl has aa omigra aid hustioy
Most of the parties repiesented here,
practscally all the major parties m India,
discusced tlus matter, and the Bl I
understand. s the result, the product,
of such a discustion between them on
the one hand and the Lill leadets on the
other It has been goae through
If I have not gone through 1t, my party
people have gone thivugh, the PSP has
-gone through, the Congress Party has
gone thiough, the Swatantra Party has
gone through, at the varwous levels of
discussion. And it is the desire of the
hll people. They are looking forward
to us. I think, yn view of this thing,
you can make an exception, if you like,
and we can have it passed As far as
the names and others are conceined,
surely, Mi. Deputy Chairman, in the
other House nobody has amended them...

[ RAJYA SABHA ]

(Meghalaya) Bill, 1969 5848
(Interruptions) Let me say. Now all the
partres are represented there Whether
we have reseivation or not, every party
thought and agreed that the Bill should
be passed unamended because 1t embodies
a great measure of agreement among
the paities  Therefore 1t has gone through
the second test of all-party examination
in the Lok Sabha. Therefore, we should
have no difficut’y, at least »n this case,
hwving regard o the fact that we aie
adjourming today I' s unreal that to-
morrow you meet Then 1t will not be

passed. ..
SHRI DAHYABHAI V. PATEL
(Gwarat) : Why not? Why is 1t unreal?
SHRI BHUPESH GUPTA - It s
unreal You know it very well...

(Interruptions) ANl right. If the Govern-
ment wants to sit the day after tomorrow,
I have no objechon But why can’t
we pass 1t today and save a hittle time?
If you hke, tomoriow is all right.

SHRI C D. PANDE : The day after
tomorrow.

SHRI BHUPESH GUPTA * My friend’
Mr. Rajnarain, 8 a very able leader
and he understands things very quickly.
If he speaks a Little less and he can fimsh
i five or fiffeen nmuautes, I am sure he
will be able to make a good speech and
we c2n manage.

SHRI C. D. PANDE - This 15 a very
important Bill. We want that this Bill
should be passed. But to bring in 2
Bill of this nature at quarter to seven
and to expect that we shall pass »* within
one hour o1 so, 1t is reallv rediculous and
1t 15 on sasult to this House because in
the Lok Sabha this Bill was fully discussed.
Of course, 1t has been said by Mr. Bhupesh
Gupta that this thing has been 1n the coun-
try for a long time. But mspite of that al<o,
the Lok Sobha took almost 11 hours
to drscuss this Bi'l, for two days Do you
know when this Bill

SHRI OM MEHTA (Jammu and Kash-
mn) * No, no. There were many other
dsscussions.

MR. DEPUTY CHAIRMAN : Many
more subjects were discussed.

SHRI C. D. PANDE : They took two
days. It was discassed there the d-y hefare
vesterdav and today. How many hours?
Half the time of that House . . .
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THE LEADER OF THE HOUSE (SHRI
K K. SHAH) : 1 was oaly then requesting
the House. I thought that the House

was good ennugh to accede to my request,
that I have got it.

SHRI OM MEHTA Mr. Pande.
three hours.
SHRI K. K. SHAH : I have brought

it because I thoisht that my requsst was
accepted by the House. If the House is
not willing, then I will not move it. But
I thought once my request will be accep’ed
by the House.

SHRI C. D. PANDF : Even if there
is onc Home Minister here and you all
go to Bombay, we will pass this Bill with-
out delay on Friday beciuse we have made
up our minds that we want to give auto-
nomy to that part of the country. But
0 hurry up like this is not good . . . (In-
serruptions) 1 want to speak.

MR. DEPUTY CHAIRMAN : Order
please.

SHRI C. D. PANDE : Within one hour
we chnnot finish this matter.

SHRI OM MEHTA : The Lok Sabha
took in all three hours. For Christmas
mi1y Members would like to go to their
homz-. It is not fair that we should detain
them from going to their homes.

- SHXI DAHYABHAI V. PATEL
It must b2 done in a proper way, a proper
motion for suspending the rules must come
up. We will not be hursied. Firstly, the
proper motion should be therc to waive
the rule. TS

SHRI BHUPESH GUTA : He is right.
I move :

“That the rules be suspended.”

MR. DEPUTY CHAIRMAN : There
are two things. If the rules are to be sus-
pended, ficstly 1 have to give consent
and secoadly, iIf we have to decide on that
motion, then we have 1o take the sentiments
and the wishes of the House . . .

(Interruptions)

SHRI K. K. SHAH: If you are agreeable
I am moving. ) -

MR. DEPUTY CHAIRMAN : I
give my consent to move the motion for
suspending the rules and now after that
I would try to assess the feclings of the hon,
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Members and then we can decide whether

we can take up this Bill for consideration
or not.

SHRI S. N. MISHRA : I have only one

submission tv make.

MR. DEPUTY CHAIRMAN

can speak on the motion now.

SHRI S. N. MISHRA : No motion
yet. . .

SHRI BHUPESH GUPTA
have already moved :

“That the House resolves the Rule 123
of the Rules of Procedure and Conduct
of Business in the Rajya Sabha be suspen-
ded for the day.”

SHRI S. N. MISHRA : A motion can
be moved only with your consent. I
am sorting out the issue. I am making a
submission which would help you in the
conduct of the business, it will not delay
matters. The point is that—it should
again be made clear—this Bill is being
hustled through today. We were prepared
to sit day after tomorrow . . .

SHRI AKBAR ALI KHAN
Pradesh) . No, no.

SHRI S. N. MISHRA : Mr. Khan,

please hear me.

MR. DEPUTY CHAIRMAN : Please
be brief.

SHRI §. N. MISHRA . . I am com-
pleting. We are being put to great in-
convenience. In fact, the dignity of the
House is being diluted. I have to speak
with a certain sense of responsibility in this
matter. The question is that we were
prepared to sit day after tomorrow. Now
the plea of Christmas is being made. Where
was Christmas last year? I remember we
sattill the 28th December and no Christmas
came in our way. It is the Bombay session
that ir coming in their way. The point
is that it is their party affair and not the
religious sentiment, which is coming in
the way of the full consideration of the
measure. Even so, we shall submit that
if you want the rule to be suspended,
the suspension will be with the approval
of the House and this matter will then
be treated as a precedent. We are not
going to treat it as an exception.

SHRI BHUPESH GUPTA : To he
exact, I move :
“That the House resolves that Rule
123 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha
be suspended for the dav.”

You

: Sir, 1

(Andhra
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SHRI K. K. SHAR : If it is going to
be a precedent, then we are not prepared.

SHRI BHUPESH GUPTA The
Government  should not back out. I
have moved the motion only. I have not
said any other thing . . .

MR. DEPUTY CHAIRMAN : Will
you please take your seat? I am speaking.
This situation has arisen today because
of some unforeseen circumstances. This Bill
would have becn passed by the Lok Sabha,
I think yesterday, and then it would have
been placed on theftable of the house and we
would have taken it up for consideration
after giving due notice to the hon’ble Mem-
bers. But unforwunately one hon’ble Mem-
ber of the other House expired the 6ther day
and that is why this Bill could not be passed
by the other House. And without their
passing it no Message could be received
in this House. Therefore, we have to
consider whether this Bilt should be taken
up now after waiving the rule. In view
of this condition we have to . . .

SHRI BHUPESH GUPTA They
must not back out.

MR. DEPUTY CHAIRMAN : If
we have to take it into consideration we
have to see whether this should be an ex-
ception or this should be a precedent. . .

SHRI BHUPESH GUPTA : With
the approval of the House . . .
MR. DEPUTY CHAIRMAN : Mr.

Bhupesh Gupta, I am speaking. Let me
speak first. The waiving of the rule can
be decided by the general consensus of
the House because it is provided in Rule
267

“Any member may, with the consent
of the Chairman, move that any rule
may be suspended in its application to
a particular mntion before the Council
and if the motion is carried the rule in
question shall be suspended for the time
being.”

(Interruption by Kumari Shanta Vashist)

When I am speaking you should not
stand up. I am clarifying my point of
view . . . (Interrupton by Shrimati Vdiyawati
Chaturredi) Will you please keep quiet ?

st fammads wgadt (wew WRW) o
# 390 g W g B 3w @ e
Fifaq
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AFFT qF WEHT g TS T BT ATA
g §Y oo G T A T W R
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i &, 99 S =918 §, a1 3@ aE
F7 fast A & A qg w7 F 75 7w
g, uar § Af guwar | anfa Sy
deT A ¥WOT § IgF AATAF FIA d
fogr & qa g

SHRI BHUPESH GUPTA I have
made a simple submission to you. I have

heard you also. Now it is for you to give
your consent to my motion,.

MR. DEPUTY CHAIKMAN The
hon’ble Minister has asid that he will
move only ifitis not treated as a precedent.

SHRI BHUPESH GUPTA The
hon’ble Minister has asid many things.
We have salv said so many things. You
need not take all these things into account.
All that Mr. Mishra has said is important.
All that you are concerned with is whether
the House desires this Bill to be passed
soday. The procedare lays down that in
such cases a particular rule  has to be
suspended  and that cannot be  done
without your consent. The Government
or the Opposition does not come in. They
will come in only when you give the
consent to vote on it. You see we are all
desirous, whatever our reservations, to
pass this Bill, and giving to the Assam
peopte what they want. Therefore, Sir,
I want ycour guidance, direction and per-
mission in deference to  the wishes of
the House that you be good enough to
parmit me to move this motion. If it is
rejected, the question does not arise.
If it is accepted only then we shall pass
this Bill . Thatis the only way.

SHRI AKBAR ALI KHAN : I would
request you to take the vote as you have
already given your consent.

SHRI S. N. MISHRA . Only one sub-
mission. I think that you have tried to
be fair to us but you have not succeeded

[ 24 DECy 1969 ]
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in being very fair to us. My point is this
that the Government’s point can of course
be explained by you in a very setisfcatory
manner. So far as the measure is concerned,
we are all anxious that it should be pessed.
Jt is not only because of some deaths
or some unforeseen circumstances which
occurred in the other House that we zre
findine ourselves in difficulty; perhaps
we would have been out of this difficulty
if the Government were prepared tosit day

after tomorrow. Let it he clear that
7 P.M. in matters of analysisI would not

like to compromise. If the Governg
ment were prepared to sit day afier tomo-
rrow, probably it would have bpeen much
better for the House and for the fullcr con-
sideration of this measure. It is not because
of only unforeseen circumstances that have
taken place that we find ourselves in this
predicament. Let us completely remove
that impression out of our mind. It is only
to suit the convenience of the Government
that we are being asked to do it. Even
there we would be prepared . . .

SHRI AKBAR ALI KHAN The
convenience of the Members also should
be taken into account.

= TITATE Fo 9N : 9IT g9 A7 FgF
e o= sy & w¢ A amar 0

Why do you say you want to go home?
Be honest.

KUMARI SHANTA
Sir, ...

MR. DEPUTY CHAIRMAN
leader is speaking.

KUMARI SHANTA VASISHT : You
please ask them also not to interrupt,

VASISHT

: Your

SHRI S. N. MISHRA : Now, Sir,
let the hon. Leader of the House pay some
attention to what I say.

SHRI K. K. SHAH : I am paying.

SHRI S. N. MISHRA : We would be
prepared to consider the convenience
of the Government also. But let the Govern-
ment bear it in mind that in future they
will have to consider the convenience of
our side too. Many a time, Sir, I have
found the Government completely wooden,
unco-operative and callous, they had not
agreed to even a simple demand of ours
the other day. So let the Government bear
it in mind that what we are being asked
to do to-day is only to suit the political
convenience of the Government, and we
are not doing anything specially so far as
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" [ShriS. N, Mishra]

the urgency of passing this measure ex-
peditiously is concerned. We are all withit,
but a day’s delay would not have mattered
in this case. We could have been prepared
to sit on the 26th. So far as your mind
in this matter is concerned, I would like to
tell you that che issues involved are not the
unforeseen circumstances that have taken
placeinthat House, butthe issues involved
are political, partisan and nothing else.

» =t W¥o Wo wgAL (I M_W) : IU-
et wgied, # a8 Fgr g g 5
Ug ST 26 FT I ST @I &, &
waarar g f ag ad 7Y § 1 snfax foaq
st qiferfese ardfer & F st st sreshaT
H STAT ATedT § + AT 89 FHET I
FAT T TET | AC AT 3TF & A=
7 S for 1 gaver sgwaTEE St &
E‘m%a“r&aﬁawfgw%%ﬂ

SHRI S. N. MISHRA : We have not
asked for any consideration.

= F¥o Yo WgWI : ¥ gwww g
g A% Ffafraew &1 g9 &, § AT
AT ART § I UG T Afofadz "/
g 1 Zad FE smaw e arer 78t g
F1 FTOT 8 FF g9 uF ey sy o) do-
F 39 faor # o T L0 gwied T4
3T & graeT § R o s e 7 S W
qy frar € I9F A A AT ST FEe
& ST A AW T F A A g7
g sun fag #92 3 ¥ aq e 7
FL | AT ATE & AN AV qTT
FEr e ag a2 | g fadrde, & fad-
€T FT QAT GG gar g | Whydo
you confuse  the issue by raising
this question of precedent? The rules
do not lay down that it will be a matter
of precedent or it will not be a matter
of precedent. It is a straight thing. I ask
the Leader of the House to accept the
motion of Mr. Bhupesh Gupta. If he does
not acccpt it, if he wants to retreat, let
him say that he wants to retreat. Why
are you complicating the situation? The

clear motion is there. You accept the
motion.

[ RAJYA SABHA]
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SHRI BHUPESH GUPTA The
Government will be responsible for not
paessing 1L,

S TRARTN ;A A dRT F
grg @ FAr argar g fF ey fe
A F AT FA & A9 G GHAF
THMAT 37 | 3T AT T d@ F BIE
IHIAT T § Al AMH FAT TG X T
AT FAT A1 GEAT § 5 e FE
qiEl S METAT F T FH ¥ @G @
sg 2 &g ey § ooy qerg &
19 FEAT AgAT g fF I F I
qJE FT IS AT TG T AT
g1 @ feafa & g7 @ fawr B a0 =A@
F fog g § oK Zw qmE @ B
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5% & g dare & ( qadtq S A4-
fagar qar & o T aEl @ @
FT gadrg FE1 F AFTES F oqg -
fmw@qmalawaﬁwuﬁ'éaﬁ
¥ fag dmz § AT gw Tl TEHR qF
@ foq &1 ag |

SHRI K. K. SHAH : [ am in the hands

of the House. If he moves the motion, 1
am bound to support it.

SHRI BHUPESH GUPTA : I move. :

“That the House resolves that Rule
123 of the Rules of Procedure and
Conduct of Business of the House be
suspended for the day.”

KUMARI SHANTA VASISHT : No,
no.

SHRI BHUPESH GUPTA : Mr. Deputy
Chairman, I have moved it.

KUMARI  SHANTA VASISHT
It cannot be taken up. That was the stand
of the Chair. Itis not on the Order Paper...

. SHRI Z. A. AHMAD : He has moved
1t.

S TRARCCRT + AT, 47 GF 5T
aTE qrET & o ag 38 ¢ 5 ot ww
TH FAT ATIFT TS F A A A
g g wC gHd g

SHRI AKBAR ALI KHAN : He has
given the consent.

st TeEEEe o fAequEe )
# gdy #g awar g 5 i, s, e
fowraet & s oS w'w & &7

SHRI BHUPESH GUPTA : You kindly
give your consent.

SHRI S. N. MISHRA : I would rather
suggest to the Chair with all humility . ..

SHRI BHUPESH GUPTA
give your consent.

(Interruption)

: Kindly

SHRI S. N. MISHRA : Why do yoy
ask for consent? Let us decide about it,

(Interruptions)

[ 24 DEC. 1969 ]

(Meghalaya) Bill, 1969 5858

MR. DEPUTY CHAIRMAN : |
think the’ ‘general consensus is, except
Mr. Rajnarain, most of the other groups
seem to be in favour of waiving the rule
and passing this Bill. The general consensus
seems to be in favour of sitting now and
passing this Bill . . .

KUMARI SHANTA VASISHT : No.

MR. DEPUTY CHAIRMAN : .
excepting, let m2 finish, those two persons
Mr. Rajnarain and Mr. Mishra and his
group.

SHRI S. N. MISHRA : No. Sir, (In-
terruptions) 1 have not said anything like
that. I have said something different.

SHRI Z. A. AHMED : Th-=re is a con-
sensus; it is a fact.

SHRI S. N. MISHRA : No, no.

) {In-
terruptions)

At URACEN ¢ JgT I oAy
FFAl G )
MR. DEPUTY CHAIRMAN : Ip

Yiew of the exceptional circumstanccs,
in view of the general agreement . . ,

SHRI S. N. MISHRA : No, no. Please
do not give any reasons.

(Interrypiion)
SHRI BHUPESH GUPTA : Sir, you
say “Yes” or “No”. ’

MR. DEPUTY CHAIRMAN : 1Ip
view of the importance of the maticr,
I am giving my consent o move the motiog.

SHRI RAJNARAIN : You are in the
hands of the Government. ..

(Interruptions)

MR. DEPUTY CHAIRMAN : I
have given the consent in view of the
exceptional circumstances and this will
not be treated as a precedent in fiture,
Also I would like to urge thec treas
benches to try to arrange their legisiative
business in future in such a manner that
there will be no necessity to waive the
Rules of Procedure.

SHRI BHUPESH GUPTA : So, Sir,
with your consent, I beg to move ;

“That the House resolves that Rule
129 of the Rules of Procedure and Con_
duct of Business of the House hesu
pended for the day”’.
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St qremToEe < A, L L
SHRI AKBAR ALI KHAN

I second it.

st THATT™Y ¢ A ST | F AT
AT FT P G A A qFA AT AT gw g
SfF I T 7 S s w R R
I ATIR HTAT &Y, aEH qEdT -
WAl A OAST, THTH GG JAHRT FT
TEATAT, ATA! HAMT AT AT AT
g & wOR & fag, safeq s addt sfag-
faaarg & @ & @ WW I F =T
F F gHAT T W@ § afE ww af-
fraar &k @ g s SR W T wEw
2 o fr sRW aer amw & fag dix
AR fFar | W T agr 1952 )
A7 TG AR ATAE AT, T qHG
fromit & @ & ¥fE for g0 & 3=
Fagaar # FA fFar 2, @udg qww-
et & afq ag w2 g 1 @ § 398 95
FT GAGT F G E | -

SHRI S. N. MISHRA : Sir, there is
no question of a division on this. Since
you have said that the Government must
not behave like this in future, I would
request all honourable Members on this

side of the House to support it unanimou-
sly.

MR. DEPUTY CHAIRMAN : The
question is :
“That the House resolves that Ryle
123 of the Rules of Procedure and Con-
duct of Business of the House be suspended
for the day.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA
Sir, I move :

“That the Bill to provide for the
formation within the State of Assam of
an autonomous State to be known as
Meghalaya and for matters connected
therewith, as passed by the Lok Sabha,
be taken into consideration.”

¢ Sir,

Sir, as far as this particular measure is
concerned, this matter has been debated
in the House when the Consiiwution (Am-
endment) Bill was to be referred to a
Select Committee, and after that the
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political parties which are represented in
this House have had occasions of discussing
this matter at great length.
[Tue Vice-CHAIRMAN (SHRI  AXBAR
Art Knan) iin the Chair]

It is also known that the tribal areas of
Assam already enjoy a certain measure
of autonomy in the Constitution. And
therefore, 1 hope honourable Members
will extend their unanimous support to
this measure which I have had the honour
of bringing before this House.

The question was proposed.

SHRI C. D. PANDE : Mr. Vice-
Chairman, I wholeheartedly support this
measure. But I want to bring to your
notice about the situation that is prevail-
inginthe State of Assam because the crea-
tion of a new State will accelerate
division . . .  (Interruption by  Shri
Bramananada Panda) You wanted to pass it
today itself and you do not want Members
to speak onit. Howis it?

The situation in Assam is so bad that
the people today do not realize what
kinds of things happen there. On the one
hand there is the infiltration of foreign
people. Thereis disintegration all round.
There is a feeling of animosity or enmity
between different communities and people
belonging to different linguistic groups.
And even the Assamese-speaking people
are getting resitive. I will give you one
example. I will also tell the House
how the Government is helping those
tensions there. There was a  strike,
there was a movement in Assam, for a
second oil refinery. There was a great
agitation. Almost one lakh or more
people courted arrest and went to jail.
But how did the Government solve that
issue? It is a matter of real shame for
all of us that the Government took such
steps to appease the people on false pro-
mises. Their promise was that they
would give them two refineries. May
I know from the Government whether
there is enough crude in the State of
Assam, whether the Government has
found new wells so that Assam could
get three oil refineries?

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : But we are
not dealing with its oil refineries.

SHRI C. D. PANDE : No, no. This
Bill will have its repercussions on the
newly created State. Assam is already
a State. The easiest method to appease
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the people was to promise them a second
refinery in Gauhati itself. Now there
are two refineries, one at Barauni and
one at Gauhati. Now, you promise a
third refinery by which for thc time
being you appease the people of Assam.
Thus you are winning over their upport
to the Government. But is it sproper
that you promise a thing which you can-
not fulfil ? (Interruptions) Either you close
the refinery at Barauni or you deprive
the crude to the other plants. If the
two factories are fighting for full
capacity for their production, how do you
feed the third plant ? This is a very import-
ant question.

The second thing is about the compo-
sition of the people. This House has always
been reminding the Government that a
large number of people are coming there
from other parts of the country, If people
from all nther parts come there, then, Assam
will fall like a ripe mango because you
are - not giving proper attention to the
development of Assam. You are simply
tossing up its problems from day to day.
I hav: given you one example, that is the
policy of appeasement, appeasement on
false promises, appeasement for petty
pirposes, for getting the temporary
support of the people. This is the feeling
there. All the same I support this Bill
and I wish all prosperity and all-round
development to the people of Meghalaya.
They have chosen a nice name, Meghalaya.
That shows how they owe their allegiance
to the Indian culture. They are part of the
Indian people. I hope they will succeed
in their efforts for development and they
will prosper. . . .

=t et w1t oy (fRR) @ oF @@
# g ey § B ag d@r 9w fF e
FTO I99 Fraet xR € @ faw & )
ag e ® sr =nfed o agw foqr qim
F QT & AR g@ I3 @ g1

SHRI MULKA GOVINDA REDDY :
Mr. Vice-Chairman, on behalf of our
party I support the Bill that has been
placed before us. This is a very important
ameasure and we are granting autonomy
to a section of our own people, the hill
people. We do want a contented people.
They should have the freedom to shape
their own lives according to their own
likes. And we have recognised that. It
is a very important centre no doubt, a very
strategic centre. Now that we have granted
with the willing consent of all concerned
a State within the State of Assam, I hope

[ 24 DEGs 1969 ]

(Meghalaya) Bill, 1969 5862

the hill people will fully cooperate and the
G'over'nment of India should not lag be-
hind in giving all encouragement for their
develooment, economic, social and cultural.
We.wish them well, and I hope that the
qulan Union will be intact and nobody
will ever think of dividing this country.
Theyarcall Indians. Theyareall patriofs.
And for the freedom and glory of the
country they will all work hard.

St AT s, dar fF A9
Ted AT WAl A aE fear ar, w@
Tt & 5 T g% o qvEmRE s
W 78l ) frewm £ -4 97 aww a@
T EE F A Aam zEw w6 o
T | S EHH AT Aar g
AT AT FT @D @ | df gd ot
feafs & av s W@ fawr fer & v &w
A gHeHE ot 49 AE FT a9, n
W faugs F1 owa W A = awa;
il &1 48 42 FT ¥97 g1 &, T8 W
ford g 3 fr sarwt gw fadas 4t s
T 92 1T IAF! TG TF A ¥ e
T A SRS §, A T, AT T aw
W“ﬁﬁmymﬁaiﬂﬁwﬁ
WEWWWWEF'TW%'&,
@ 7% a7 AW S g ft g 9 o
I AT g, AT SO ATATH FT ST
A AW AT ST FT AR qAS FToTM
frdas & fim @t @t T ot s
29 fagus & afgg @ & sowr arq @
AT 9T 1T |

et framaet agadt : wgan, s
g, Hsr /T g9 |

St TAMIAW : A gROAT Twy
A TgEDY N @ g Aot § @
qA F9BT AN E | TF A TS e
# T o 05 3 A ) o, §
FE fF = guErad Tegrr WY SgEy
T F | T G | FH QA AT Fery
7 3wy 3w A FElE Far @ 1 A
A FTA FTH FEM &Y, AT FF g
T § AT IWERET AT IFT FT F AT

T
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[ = T@arraw ]

FIH GH FET § AR P J@ar IaT-
A g I &, 7 RWEE J9AT WA 1
FE@T & | I Mo WAlfgar & IET § |
ZHT 9 ¥ TN UF arad W qq d
RAMEaAR@OamdFarR T
7z g § T NS .17 FW e s 3
A gUET F WS GG A F&@0 @v g Y
g A G T FIT GTAT TFL SHA-
QT graT § | O A WG FHAT 7 ATE-
7% a1d S FW § TG AF &, @{ AW,
Y @ W A AR SR WY S g
F | -

YR, @ TR AT g, ATHTH AT 9
WA FT TS GWAS FT HAW A AW G,
FT T § AR FE | 99 97 T I
FT fasrera @Y @ 91, 99w 7 ghaar
¥ a7 gav UF a9 =g fewr @ fx 9w
2w a3 faRely gar €Y ar fRey @ar &
W # YA FOA ¥ T gAT T T®
Fafr @ WX AG W TS gam, &t
F fgar &7 w7 qR 19 fgmar wgl
@, TqY gW SOAT WIAT-9IE! qGr FAT
2 | oA, & 3@ @ g fr 53 F @A
F1 Y FT TS FAT BT @I & | AT ARy
fF =Tt AT AR FT BN | SHeT
wIfzd | Tgr ATATH & a7 § | A AT
e ¥ ot faa ama &, o i AT
qI, 98 W @ & qEE § W A
FAEY a1 FT & guAT W@ 9 ¥ a9y 9
ghar ff dar & oFdr &, [[E "wAEE
T qUTET B & SN, UHT A FE
SSr EEAT |

st gHo gTEAEA (wTETH)
ST |

U

wY CSATEN ¢ q I qEIR arar &
a1 # o9 I g3 /AT W @A a1
W& Fg 3 % g T fadaw F7 qwdA
F4t, 30 fagaF & @9 @, FE J&q
qz AW FT AT & J@T &, 9@’ o e
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F TAT FIAT AT FIA & WA 2,
T FgAr § 5 zmadw #r fga &,
a1 g A9AT WFT F WE FLI g4 T
fagas 71 @19 2 W § | gF1 @HT T
FE FT a9 741 faar | g7 o fagas #r
T % T gAA g, 99 fF adsRE
IR A Y T 1 FEr wn O s
9= 1 Adr 3 fear Afsw g2 9 A
quTE & S gwar g fF smee erdene
T AT ¥ feur, #0FF 93 MF 9T ¥
ATETT W F faguEw v oI, aWr
N EF AT T AT I Qe 2 & &
ST guTe qry g3 fagas ST 1@ 94y
¥ yWEhz 3 T | I GAHIT AT A9 8§,
IT AN FT aT g W F audrg g9 @
At &

S, o 939 7Y Jar § fv osEwr
AW AR FA A GL, WAy a4y gl

it fwg v (fagre) : w0 awr
grfew sarET g &, WfMg AuEg
T 9T

St TTHT TR0 ¢ T AT I &&FfT
AT ARy Wy ¥ @ yAfan g fF
T AT R uF FT G AL ATAH
N AATET L T Y 7

o girdmw @ s (am-fae-
foa) @ arfoRma @ =@gad U T @,
Teagd w1 o@r ?

&ﬂma'rmur:ag‘rg,awg,;@
gaTe uF wfa S e @ €, fgrd anfgem
¥ fagar § 1

Joawreas (st AFWY HShET) ¢
¥ aF u ST |

H{Y TEETTAE 2 § IAY FEAT AqIGAT
z fF o | 9gr 79 wezr W@ @,
qgT U9 We IV ALY @7 ° FrfAT F
AT AT S AAE § TR @ RGN
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‘g ga A sYadm 1 afara,
gar gy P 3@ F1S e |

dg 1IN gy AL TR M,
2T fawrd wa wifq & 3@ )

T IFer Awgfe  fawwer @4,
arEr &Y R wifa are wTs AfE )

FW & quEm uwfs &7 § g & 7,
a1 ¥ FET We At afg |

To gfvdw @ wswa : 99 F @y
THE AT EI;T § | 99 AT IET A9
iR

st T T gl | ¢ 9 awE AT
gaaw oy, o e emg s

@ 4 ag Fgar wga g 5 g|er aw
qATHA &Y, AT A AW AT NS % #G
A aEd wha, sd @ o ok,
YT qTG ATT FXA F fgrAT 4 &7 |
ga wfa 7 gl a7 wdw fFm 2
IEH #2785 o7 wee ¥ quFT F -
gX gaT &, wiw 7 segR gar & 0 ar
By fagr F a9 A Agar § AR uTF g
F HUE F1 AT F@T § | 95 AT N B
R I IA AT F &F F1 qHAT AT | R
@ A9Y 78 §a fen-ees av w@og
ag AT GLHTT AT I @V 8, T8 ToHAT
EFTT T G 3T & Fg7 o 97 FT BT
g1 & smor agd & www g fwogAre 7 f7
d gATd WIE W I a1 Far fawar fF
# HEAT ATEAT B

IJTHAEAR (N wwEAT WA @A) o
¥q 41 @ wd ),

S EATEY : gH qT W AR 8
fF e TEE @Y R agr & g
7T AW T 7@ | AT gEA TEH &
gyt et gee €1 gy v avolr goe
F a1V R FAfoT FTH BT 67 AL GFAT
g [T W ouRg A sTaeEEAaT 2,
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| A ATAT A FET FT AT F HETH
# ¥T #¢ | wfad @ fagus &1 9
qar @ fF fog @ &Y g7 w3 & AR
Rz wrq fF 3g @& A 97w g |
# agwr a8 WY 7 g BF o ww A
O A T & [ATH §, GEAAY [ATH
& 17 agar g fF wawe fft & ey
g uawe faft gy g afF ag e
fife aEr &, SEFT AW § awmWer )
Fgr & o1 afsas § 98 SERI GATHIEAT
FEAT & AT TTT GX T A9 ITAT WESF,
ar o famg e sr=er AT 8 o

feT o rEiR ¥ gH IIAr a1  WE T
F20 5 ag #1 T< oW fagaFw ¥ g
3 XA @ e AR A A 73
A OF AT TEE Far g, 98
3w @ 1 SaAT g &% WAq g, WX 9fE
g zawr fa<ta wom 7 €, safad gaq
F SGIET qEA EH AT TET ATEA
T gaET o S FT Fer B, TAfAq gw
Y w3 e fagar F71 W& ¥ gwdA
FLH UG Y IJ AT W & | geaEme |

SHRI BHRUPESH GUPTA Mr Vice-
Chairman, now 1t has been seen how
the entire House, especially the Oppo-
sition, has been co-operative in this matter

but {m which we would not have been
m a posiion to pass thus Bill

Mr Vice-Chairman, we know that
we are doing something which 1s not ords-
narily done, we are passing this Bull
so expeditiously waiving even the rules
for the time bcing terause we want to give

legislative expression to the deep urges
and sentiments of the hill tribes and the
people Lving in that aiea We accept
this thing because 1u 1s the recult of agree-
ment among themselves The Bill 1
not ju.t the p-oducc of any bureaucracy,
18 not that in Delht somebody prepared 1t.
Behind 1t has gone a lot of discussion,
among various parties, among the plains
people and the hills people and, naturally,
the discussion has been held under the
aegis largely of the Home Mimster of
the countiv Now we need not harp
on he past There are certain grievances,

lacunae and weaknesses which people
’ may find (ault with, but th's 1s tte quan-

tum of agreement which we have arrived
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[Shri Bhupesh Gupta.]

at, and I think we should respect that
agreement. The importance of this mea-
sure lies in this that for the first time we
are giving autonomy t> the hill tribes
or the people living in that area which
has been their demand for many many
years. Naturally they are anxious to
have this law passed and we are passing
it today. It is more or less a consensus in
the sense that all those who took pari
in the ('iiscussion, more or less with their
reservations here and theve, came to accept
that perhaps this is the best common
desideratum for a solution to be arrived
at, and naturally we support it. I think,
even if we have been denied the oppor-
tunity of suggesting a name; which my
friend Rajnarain would lke to suggest,
Meghalaya is a poetic name; it recalls
to my mind Kalidas, and it is certainly
very poetic and good that this name has
also been acccpted. Now I think that
we can accept it.

As far as other amendments are con-
cerned, for the time being we have not
got the opportunity to give them but,
In luture, if it is necessary, I think, again
bv consensus  we can bring forward
amen'dments. But please understand, Sir,
that_m a matter like this it is not merely
putting across my views against some
other point of view; in a matter like
this involving national integration and
also the policy of uplifiing these people
and bringing them closer to us and esta-
blishing their rapport, cultural, economic
and politiral, it is also necessary that we
have a both-way traffic, that is, exchange
of informantion, and agreement arrived
at. That is very very essential, and this
Bill to that extent represeuts this consensus
and agreement. So we have no difficulty
on thatscore insupporting it. Future will
determine as to what amendments we
need.

Firally only one thing. 1 congratulate
the people of the hill areas of Assam who
have patiently fought for a solution and
sought it by democratic means, through
peacelul discussions and so on. That
is why it has been arrived at, and I think
the gesture they have shown towards
themselves and to us has t) be acclaimed,
and it goes to the credit cf the leader-
ship of the hills people that they sought
discussion and consultations with those
who live in the plains and with the political
parties for arriving at a solution of the
problem throvgh negotiations, through
discussions, through deliberation. And
this in itself has to be welcomed. We
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assure them of our best wishes and !
hop: the Government of India will not
lose time in implemsnting the measure
in the spirit in which we are passing it
today. All our hearts go to the people
who are living in thal area so that they
are better integrated and their grievances
are removed and they are happy and
prosperous. I hopsin that spiritit will
be implemented. Democratic, honest
implementation of this measure is of vital
importance, not only {rom the point of

view of the ps=ople who inhabit that
area but of the rest of the country
and I would only ask and urge

upon th? Government (o take immediate
steps, after the Bill is passed today, to put
it into effect, again with the co-operation
of all those whoue toil and labour, struggle
and sacrifice have resulted in the enact-
ment, of an important democratic, signifi-
cant measure of this kind.

Thank you.

THE MINISTER OF HOME AFF;
AIRS (SHRI Y. B. CHAVAN) :

am indeed very grateful to this hon.
House for the way they not only wel-
comed this Bill but made it possible to
make it a law today. I think this is a
recognition of the method of arriving
at decisions by agreement and consensus,
which the parties concerned undertook.

Sir, this question. was pending before
the country and the Government f{or the
last nearly eight to nine years. After
Nagaland was cons.tuted as a separate
State, this demand came up before the
country. And the then Prime Minister

of India, Pandit Nehru, accepted the
principle of giving them maximum
autonomy to these people. Now, this

Bill is in fulfilment of that commitment
which was made on behalf of the country.

Sir, prolonged and patient deliberations
and negotiations and widest possible
consultations among the parties concerned
were responsible for this agreed solution
When we  discussed the Constitution
(Twenty-Second Amendment) Bill we had
gone into the details of the principles
involved in it.  Sir, this Bill, really spea-
king, embodies the basic principle of having
an autonomous State within the State
of Assam. Without bifurcating the State,
without disintegrating the State of Assam
we have transferred a large number of
items—legislative powers—to this auto-
nomous State, and as far as these sub-
jects are concerned, this autonomous
State will be treated as a State. The
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-3Bill is somewhat lengthy because most
of the important Articles in the Cons.
titution relating to the State have been
incorporated in this Bill. Now. Sir,

I am very glad indeed that we are making
it possible for tais Bill to become an Act
today. I recommend that his Bill should
be accepted in the spirit in which it has
been brought forward. 1 assure this
hon. House that soon after this Bill becomes
an Act we will take stegs to see that the
new autonomous State is constituted.
The Parliament has given its best wishes
to the people of these hill areas, and I
am sure this augurs well for the new
State.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The question is:
“That the Bill to provide {or the
formation within the State of Assam
of an autonomous State to be known
as Meghalaya and {or marters connected
therewith, as passed by the Lok Sabha,
be taken into cons.deration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : We shall now take
up the clause by clause consideration
of the Bill

Clauses 2 to 77 were added to the Bull.

The First Scheduled, the Second Schedule,
the Third Schedule and the Fourth Scnedule
were added to the Bill.

Clavse 1, the Enacting Formula and the
Title were added ito the Bill.

SHRI Y. B. CHAVAN : Sir, I move:—
“That the Bill be passed.”

The question was put and the motin was
adopted.

MESSAGES FROM THE LOK
SABHA

1. Tue GommissioNs ofF INQUIRY (AMEND-
MENT) BiLr, 1969

2. THE Mepicat. TERMINATION oF PREG-
NaNcy B, 1969

SECRETARY : Sir, I have to report
to the House the following messages
received from the Lok Sabha signed by
the Secretary of the Lok Sabha:—-

(1)
“] am directed to inform Rajya
Sabha that Lok Sabha, at its sitting

[ 24 DEC.
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held on Wednesday, the 24th Decem-
ber, 1969, adopted the annexed motion
in regard to the Commissions of In-
quiry (Amendment) Bill, 1g6g.

I am to request that the concurrence
of Rajya Sabha in the said motion,
and also the names of the members
of Rajya Sabha appointed to the Joint
Committee, may be communicated to
this House.

MOTION

*“That the Bill to amend the Commis-
stons of Inquiry Act, 1952, be referred
to a Joint Committee of the Houses
consisting of 45 members, g0 from
this House, namely :—

(1) Shri N. G. Chatterjee
(2) Shri Y. B. Chavan

(3) H. H. Maharaja Pratap Keshari
Deo

(4) Shri G. T. Dhandapani
(5) Shri Surendranath Dwivedy
(6) Shri Hem Raj

(7) Shri V. N. Jadhav

(8) Shri Bhogendra Jha

(9) Shri N. Sreckantan Nair
(1r0) Shrimati Sucheta Kripalani
(r1) Shri D. K. Kunte

(12) Shri Bal Raj Madhok
(13) Shri Dhuleshewar Meena
(14) Shri P. Ramamurti

(15) Shri S. S. Syed
(16) Shri Gajraj Singh Rao
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